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" IN TBE CENTRAL ALDMINISTRATIVE TRIE.UNAL',, JAIPUR BRENCH, JAIPUR.
C.F.Nc.147/95 = - Dete of créer: 377>imcvv‘

Mancher Sjngh.* S/c 'Ganesha thgh, R/c Dcnclcé Heuse,
Hawa Serak, Jaipur
...Petiticner.
_ o Ve.

1. Shri BAjey Shekhar, Secretsry, Mini. cf Textiles &
Correrce; CGevt. of IncCia, Weet Elcck Nec.7, R.K. Purém.
New-Delhi;' o '

Z. Shri K.S.Mehra, Develcprent Commjésjoner(Hahéicrafts)u
Ninﬁ.cf Textiles & Cocmmerce, Gevt. ci Inéie, West Rlcck
N¢.7, R.K.Pursm, New Delhi. \ _

_ ' ...Respcndents.
Mr.C.E.Sherme ) - Ccunsel fcr the petiticner. -
Mr .Raiendras Scni) »

Mr.M.RaIﬁq - Ccunceel for respcndentes.

COREM: o -

Hen'ble Mr.S.K.RAgarwel, Juciciel Member
Hen'ble Mr.N;EANawani, Adrinistretive Member.
PER HON'ELE MR,S.K.AGARWPL,'JUDICIAL MENEFR.

|
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" Thie is: en épplicaticn uncer Sec.17 - ¢t the
Rérinistrative Tribunesle Act, 1985, arising cuvt ci &en crcer
pssseé in C.B Nc.20/93 dated 20.1C.94.

2. This Tribunel vide créer dsteé 20.10.94 in C.A Nc.20/93
igsuec Cirecticne as below: : a K

"In the result, thre petitién ig accépteé. | The
respcnéenté are Cirected tc ‘cengider the seﬁjcrity cf
the epplicant &s per Annexure:A-1 fcr precrcticn enc to
give him all ccneequentiel: benefite and tc|ccnsjéer him
fCr;prcmcticn acccréing tc the revieed senijcrity list ae
, fixe¢ vice crder odeted ?3.6.92. Jn.case'any junicr heas
been prcmcteo petitjcnef ehell &alsc be ccneiderec¢ fcr
promcticn. The metter mey be censicered wjthjé a pericc
cf fcur menthe frem the cate cf the receipt. cf the ccpy
cf thie créer. . .
The C.2 stanées d¢ispcseC cf acccrdingly“with nc créer. as

tc. ccete. " ~
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8 Tt ie steted¢ by the petjtjcnef thet. the cppcsite partiés
have " nct ccrplieé with the créer cf the Trikbupal Ccated
20.10.924 in spité cf the nctice'éated 17.7.95 gjveﬂ tc the
cppésite. Therefcre, the applicant wekee a/.préyer‘ fcr

punishing the cppesite 'parties fcor wilful zné celiberate
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disobedience of the order passed on 20.10.94|jn‘O;A,Nc.30/93.
4. Reply to the shchause‘Was filed by the oposité parties.
Tt ie steted in the reply that the orders dated 20.10.94 have
been. fully complied with and the applicant has been given
ércmotion w.e.f. 7.6.88 {from the date‘persons junier fc the
applicant were preroted. It is also stated that there is no
wilful or deliberate disobedience on the part of the oppcesite

partiés, therefcre, this céntempt petition having no merits

‘ie liable to be dicsmissed.

\

5.. Hearé@ the learned councel fcr the parties and perused
the whole pécord. ' '

6. 'Disobedience. cf Court/Tribunal's order. constitute
contempt cnly when it is wilful or deliberate. It is the duty
vcf the applicant to prcve that the acticn of the alleged
cecntemners to disobey the order of this Tribunal was
intentjonal end deliberate. If this is not proved, then it
cén be e2id that applicant failed fQ establish the contempt
dgainst the alleged centemners. Mere delay , in corpliance cf
the djrectﬁons/érder ‘of the Tribunal .does not constitute
contempt unlese it is wilful. In the same way the bonafide
other interpretation of the order alsc dces net emcunt to
centempt . ' - (

7. In the.instant case in view of the4detajled submissions
made by the oppcsite. parties in their reply that the crder
dated 20.10.94 has been fully comrplied with and no deliberate
or wilful discbedience cculé be established, on the part cf
the - cppcsite. parties, therefcre, we are cf the ccnsidered
cpinion that nc case of coﬁtempt coulé be proved/establ ished
againét the opposﬁfe parties and this contémpt petjtioﬁ faile
having nc merits. ‘
8. Wes:théreforeu Cismies thie Conteﬁpt Petition having nc
merite and notices issued against the cpposite parties are

héréby Giescharged.
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‘(N.P.Nawénj3 ‘ . ' & (S.K.Agarwal)
Merber (n). ' _ Member(J).
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